[8 March, 2021]

SHRI SUBHAS CHANDRA BOSE PILLI: May | know from the hon. Minister the steps
taken in this regard? ...(Interruptions)..

st gl : o1y ReTe SR ..@@aem™)... ReE 41 721 a9 1, 98 T e |
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SHRI MALLIKARJUN KHARGE: Sir, you allow us to discuss it.

MR. CHAIRMAN: If you don't want the House to continue.... ..(/nferruptions).. You
don't want the House to continue... ...(Interruptions)...

You want to deprive the people of the questions and answers, then, | can adjourn the
House. ..(/nferruptions).. If you don't want... ..(Interruptions).. You have been in
Government for years. ..(/nterruptions).. Please understand. ..(Interruptions).. The
Opposition... .. (Interruptions).. The entire House wants the House to continue.
.(Interruptions).. 314 SR ST Aled TR S8Y, Wil Please go to your seats.
.(Interruptions).. Please go to your seats. ..(/nterruptions).. Ask your Members to go
to their seats. ..(Interruptions).. | have given an opportunity to all of you.
.(nterruptions).. $9 TXE AR BT Tolh e ] HRAT AMY ... (FGU)... This is
not the way. ..(/nterruptions).. This is not the way. ..(/nferruptions).. This is not the

way. ..(/nterruptions).. | don't want to take any drastic action on the first day.
..(Interruptions).. The House is adjourned to meet at 11 o'clock.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-1 to this Debate, published electronically on the Rajva Sabha website
under the link hitps://rajvasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adfourned at three minutes past ten of the clock.

The House reassembled at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REGARDING MOTION UNDER RULE 267 TO DISCUSS HUGE AND FREQUENT
INCREASE IN PETROLEUM PRICES -- Contd.

MR. DEPUTY CHAIRMAN: Now, the Statutory Resolution.
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MR. DEPUTY CHAIRMAN: It cannot be discussed now. Now the Bill will be taken up.
{(Interruptions).. Now, the Statutory Resolution. ..(/nterruptions).. We will take up
the listed Business. ..(/nterruptions)...
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Congiliation (Amendment) Bill, 2021, to be discussed together. ..(/nferruptions)..
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The House then adfjourned at four minutes past eleven of the clock.

The House reassembled at one of the clock,
THE VICE-CHAIRMAN ( SHEIMATI VANDANA CHA VAN) in the Chair.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, we shall take up the
Statutory Resolution. ...(/nterruptions)...
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THE VICE-CHAIRMAN (SHRIMATI VANDANA CHA\/AN): So, let us adjourn the
House for fifteen minutes. ..(/nterruptions).. We will adjourn the House for fifteen
minutes. The House is adjourned till 1.15 p.m.

The House then adfourned at one minute past one of the clock.

The House reassembled at fifteen minutes past one of the clock,
THE VICE-CHAIRMAN ( SHRIMATI VANDANA CHAVAN) in the Chair.

o} STRTH W9 (BTcH): A7, RS & S I3 R & ... (AU, ..

THE VICE-CHAIRMAN (SHRII\/IATI VANDANA CHAVAN): We will wait till the
Chairman or the Deputy Chairman comes. So, we are adjourning the House Hill
1.30 p.m. The House is adjourned till 1.30 p.m.

The House then adjourned at sixteen minute past cne of the clock.

35



36

[RAJYA SABHA ]

The House reassembled at thirty minutes past one of the clock,
THE VICE-CHAIRMAN ( SHRIMATI VANDANA CHAVAN) in the Chair.

ANNOUNCEMENT BY THE CHAIR

sft SR T (FlcH): HSH, Afsl W IR &1 38T &l... (FIIH). ..

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, | am going to say
something. | am sure, this is a happy news for all the Members. Hon. Members, on
the request received from many Members from various parties, hon. Chairman has
decided that from tomorrow, Tuesday, the okl March, 2021, the sitting of Rajya Sabha
will commence from 11.00 a.m. up to 6.00 p.m., as per usual timings of the House.
The Members will be seated in the Rajya Sabha Chamber and the Galleries only, with
some distancing. Details of the sitting plan will be intimated to the Members today.

The House stands adjourned to meet at 11.00 a.m. on Tuesday,
the 9" March, 2021.

The House then adjourned at thirty-one minutes past one of the clock till eleven of the
clock on Tuesday, the 9" March, 2021



